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PRINCIRPAL BuNCH
NEW DELHI

JeRe No.1078/95 Date of decision 14=9-95

Hon'ble. Shri N.VeKrishnan, Acting Chairman
Hon'ble Smt,Lakshmi Suaminathan, Member (J3) .

Shri S.S5. Dahiya

"son of Shri Mahipal

resident. of Vlllage & P. 3. Ishapur,
Neu Delhi=-110073

: . e.. Applicant
(By Advocate Bgs * D.C.Vohra )

Versus

1. Union of India
through the Secretary,
Deptt,of Telecommunications,
Sanchar Bhawan, New Delhi=1

2. Chief Accounts Jfficer,

" Jffice of the Director General,
Pasts & Telegraphs Deptt.,
New Delhi=1 .

.se Respandents

(None appeared )
e app

OR D E R (OrRAL)

(Hon'ble Shrl :.U.Krlshnan,Acnlng Cheirman )

\ " None for the respondents though service
has béen effected through spscial messenger on 30-8-95,
The matter has been listed taoday For considering interim
directionf NonelhaQagpaared fgr.tha respondents. WUe have
fieard the, learned caunsél; He has draun our attention
to the last reprasehtatian datad 27.10.95(Annéxure A-16)
in whieh tne‘appliqaﬁf‘hés explained his case aﬁd>saught
orders regarding Fixati&n of pay. That represesntatin
hés still not been diSpaséd UF; |
2. e are of ths view, théﬁ'cansidaring the
complicated na&ture of the case.it wauld be desirable
to direct the respondent Fifst;to dispose of this
representation an mer;ts. In the circumstances, we

dispose of this OA by directing the first respondent
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to disposs off applicanty representation dated 27,110,935

(Annexure A=16) within a periosd of tus minths, under
intimatian to the appslicent, fram the dacs af receipt
af a cupy of this zrder, In case, applicent is

aggrisved, 1t is oapen to him t3 sesk such remsdy

in accordance with Law, JA is therefors

of accordingly. __
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fedenl Cooloas C/W 9.0

’ dispased

(Smt.Lakshmi Swaminathan) {NeVeKrishnan)
Member (J) , Acting Chairman
sk



